FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S DEVIKA UNIVERSAL LANDS

PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Devika Universal Lands Private Limited

2. | Date of incorporation of corporate debtor | 03" January, 2014
3. | Authority under which corporate debtor | Registrar of Companies, Delhi
is incorporated / registered
4. | Corporate Identity No. / Limited-Liabitity | U45200DL2014PTC263039
IdentifieationNe-: of corporate debtor
5. | Address of the registered office and | Registered Office: 780-A-7, G/F, F/P Govindpuri,
principal office (if any) of corporate | Kalkaji, South Delhi, New Delhi, -110019, Delhi,
debtor India
6. | Insolvency ~commencement date in | 12" June, 2025 (However, uploaded on NCLT
respect of corporate debtor Website on 13" June, 2025)
7. | Estimated date of closure of insolvency | 9™ December, 2025
resolution process
8. | Name and registration number of the | Name: Sudhanshu Gupta
insolvency professional acting as interim | Registration Number:
resolution professional IBBI/IPA-002/IP-N00216/2017-18/10668
9. | Address and e-mail of the interim | Address: 311, Agarwal Chamber-2, Plot No. 30,
resolution professional, as registered with | 31, Veer Savarkar Block, Opp. Metro Pillar No.
the Board 58, Shakarpur, East Delhi. Delhi-110092
Email Address: sg_1973@rediffmail.com
10.| Address and e-mail to be used for | Address: 311, Agarwal Chamber-2, Plot No. 30,
correspondence  with  the interim | 31, Veer Savarkar Block, Opp. Metro Pillar No.
resolution professional 58, Shakarpur, East Delhi, Delhi-110092
Email Address: devikaunilands.cirp e omai’ com |
11.| Last date for submission of claims 27" June, 2025 : !
12.| Classes of creditors, if any, under clause | Yet could not be identified due to insufficient |
(b) of sub-section (6A) of section 21, | information at present
ascertained by the interim resolution
professional
13.| Names of Insolvency Professionals | Refer Para -12

identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)




14. (a) Relevant Forms and i Web link:https://ibbi.gov.in/home/downloads
(b) Details of authorized | Physical Address: 311, Agarwal Chamber-2, Plot
representatives are available at: No. 30, 31, Veer Savarkar Block, Opp. Metro
Pillar No. 58, Shakarpur, East Delhi, Delhi-
110092

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the M/s. Devika Universal Lands Private Limited on 12"
June 2025.

The creditors of M/s. Devika Universal Lands Private Limited are hereby called upon to submit their
claims with proof on or before 27™ June 2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class [specify class] in Form CA. : Yet could not be identified due to

insufficient information at present.

Submission of false or misleading proofs of claim shall attract penalties.

edtonde gepS (o)

Sudhanshu Gupta

Regn. No. — IBBI/IPA-002/IP-N00216/2017-18/10668
Address: 311, Agarwal Chamber-2, Plot No. 30, 31,
Veer Savarkar Block, Opp. Metro Pillar No. 58,
Shakarpur, East Delhi, Delhi-110092

Email Address: sg_1973@rediffmail.com

Contact No.: +91-9811547321

Date: 14™ June, 2025
Place: Delhi
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Proclamation Requiring
Attendance of Defendant
(Order 5, Rule 20 of The
Code of Civil Procedure)
In The Court of
Sh. Tanya Bamniyal,
Senior Civil Judge Rent
Controller, Room No. 207,
District Court Dwarka,
Dwarka, New Delhi.
CS SCJ 36/2023
Vinay Kumar
..... Plaintiff/Appellant
Vs
Late Sh. Devender Kumar
And Ors.
...Defendent/Respondent
To,
1. Prabha Devi (Legal Heir)
W/o Late Sh. Devender
Kumar
2. Lalit Chauhan (Legal
Heir) S/o Late Sh. Devender
Kumar
3. Rashmi (Legal Heir) D/o
Late Sh. Devender Kumar
4. Shiwani (Legal Heir) D/o
Late Sh. Devender Kumar

(All Resident of M-34,
Dharam  Vihar, Khora
Colony, Ghaziabad, Uttar

Pradesh-110058.)
Also At:- Akash Nagar,
Indergarhi, Dasna,
Ghaziabad, Uttar Pradesh-
201015, Near Sagar Farm
House.
Whereas you are
intentionally evading service
of summons it is hereby
notified that if you shall not
defend the case on the 30
July, 2025 at 10.00 A.M. the
day fixed for the final
disposal, it will be heard and
determined ex-parte.
Given under my hand and the
seal of the court, this day of
30.05.2025.
Seal Sd/-
Senior Civil Judge Rent
Controller, District Court
Dwarka, Dwarka, New Delhi.

In The Court of

Ms. Tarunpreet Kaur,
Administrative Civil Judge,
Additional Rent Controller,
Commercial Civil Judge,
South-East, Room No. 203,
Saket Court, New Delhi.
$S-92/2025

Smt. Daya W/o Late Sh.
Shyami R/o House No. 297,
Kangar Mohalla Village
Tughalkabad Jaitpur Jaitpur,

South Delhi, Kalkaji, New
Delhi-110044.
...Applicant/Petitioner
Versus

1. The State (N.C.T. of
Delhi) Through Sdm, South
Distt. Amar Colony, Lajpat
Nagar, New Delhi.

..... Respondent
Whereas, on application U/s
372 of the Indian Succession
Act, 1925 has been made by
Smt. Daya successor of
Late. Shyam Singh for
grant of Succession
Certificate in respect of debts
[securities of deceased.
And whereas the said
applicant shall come for
hearing on 11.07.2025 at
10.00 A.M.
Therefore, the public at large
is hereby given notice if any
person has objection to the
grant of succession certificate
in favour of the said applicant
he may appear and file
objections in writing, in
person or through duly
appointed pleader, on the said
date and time.
Given under my hand and
seal on 05.06.2025.

Seal Sd/-
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Proclamation Requiring
Attendence of Defendant
(Order 5, Rule 20 of the
Code of Civil Procedure)
In The Court of
Ms. Shagun Sharma, DJ-
12, (Central) Court Room
No. 105, Extension Block,
Tis Hazari Courts, Delhi.

Case No. CS DJ No.
631/2023
Title: Sonia Takkar

Vs.
Qayyum Qureshi & Anr.
To,
Defendant a
Dinesh Kumar S/o Shri
Rajinder Kumar, R/o 8409,
39  Floor, Murari Lal
Building, Roshnara Road,
Malka Ganj, Delhi-110007.
And Also At: 1551, New
Chandrawal Road, Subzi
Mandi, Ghanta Ghar, Delhi-
110007.
The Defendant Above
Named

Whereas you are
intentionally evading service
of summons it is hereby
notified that if you shall not
defend the case on the 1% Day
of July, 2025 the day fixed
for the final disposal, it will
be heard and determined ex-
parte.
Given under my hand and the
seal of this Court on this 9™
June, 2025.
Seal Sd/-

DJ-12, (Central)
Extension Block, Tis
Hazari Courts, Delhi.

In The Court of
Ms.  Swayam  Siddha
Tripathy, ACJ/CCJ/ARC,
Room No. 201, South West
District, Dwarka Court,
New Delhi.
Petition No. Succ. Court/
13/2025
Asha
Vs
Govt. of NCT of Delhi &
Ors.

1. Asha W/o Late Jitendra
Roy, R/o B-253, Block B,
DDA Flats, Bindapur, Uttam
Nagar, PO D.K. Mohan
Garden, West Delhi-110059.

....Petitioner
For Succession Certificate
Under Indian Successsion

Act, 1925.

To.
All concerned,
Whereas in the above noted
petition  the  applicant/
petitioner has applied for
Succession certificate to the
Hon'ble Court Under section
372 of the Indian Succession
Act, 1925 in respect of Debts
& Securities etc. standing in
the name of Late Mr.
Jitendra Roy.
Whereas the 26.07.2025 at
10:00 AM in the forenoon
has been fixed for hearing or
the application notice is
hereby given to all
concerned.
Given under my hand and the

seal of the court on

05.06.2025.

Seal Sd/-
ACJ/CCJ/ARC,

South West District,
Dwarka Court, New Delhi.

ESTD. 1899 Telephone: 9821751885

THE BENGALI SENIOR SECONDARY SCHOOL
22A, SHAMNATH MARG, DELHI -110054

(Recognized & Aided by Delhi Administration)
(Linguistic Minority Institution)
(School ID : 1207132)
TENDER FOR OPERATING BUSES ON SCHOOL ROUTES FOR ACADEMIC YEAR 2025-2026

ESTD. 1899

Quotations are invited for hiring of buses for different routes considering pickup and drop
points. The detail of the routes be obtained from school office, between 10:00 AM TO 2:00
PM on any working day. The tender for the services is ten and half months 2025-26 (w.e.f.
1st July 2025) and extension for one more year subject to satisfactory services provide by
the bus operator. In case the bus operates for 15 or less than 15 days in a month, operator
will be paid for half month.
Detailed terms and conditions will be executed on stamp paper of Rs. 100/- and to be
adhered strictly by both the parties. Compliance of the safety norms issued by transport
department of the govt. of NCT Delhi & CBSE, New Delhi, be strictly followed.
The bus contractor must have at least ten own fleet/buses Photocopy of RC book and
other relevant papers of the buses must be submitted along with the tender documents.
All tenderers must submit earnest money deposit of Rs. 15,000/~ in the form of DD in the
favour of M.C fund, BSSS.
Your offer duly completed in all respects, placed in sealed envelope should reach Bengali
Sr. Sec. School, 22A, Shamnath Marg, Civil lines Dellhi-54 latest by 2:00 PM. 25" June
2025.
The received tenders will be opened on the same day i.e. in 25® June 2025 at 3:00 PM.
You may present yourself or depute a representative at the time of opening the tender, if
s0 desire
Chairman
Bengali Sr. Sec. School
Mob. No. 9810780098
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Proclamation Requiring
Attendance of Defendant
(Order 5, Rule 20 of The
Code of Civil Procedure)
In The Court of
Sh. Nikhil Chopra, District
Judge (Comm-02), (South-
East) at Room No. 14,
Block-1, Saket Courts
Complex, New Delhi.
Suit  No.: CS(Comm)/
197/2024
State Bank of India
...... Plaintiff
Kanta Devi ... Defendant
To,
Mrs. Kanta Devi W/o Late
Sh. Om Prakash R/o 2175,
Gautam Puri, Near Mecd
School, Gautam Puri, Phase-
1, Molar Band, New Delhi-
110044. Mob. 9990568763 &
7217843782 Email-
sunilkumar205@gmail.com
Also At-Mrs. Kanta Devi

Designation: School
Attendant, Emp. Code-
95038352, Education

Department Central Zone,
MCD School, Lajpat Nagar,
New Delhi-110024.

Whereas you are
intentionally evading service
of summons it is hereby
notified that if you shall not
defend the case on the
17.07.2025 the day fixed for
file a written statement within
30 days and appear in this
court, it will be heard and
determined ex-parties.

Given under my hand and the

seal of the Court this
11.06.2025
Seal Sd/-

District Judge
(Comm-02), (South-East)
Block-1, Saket Courts
Complex, New Delhi.

J-(Civil)-12
In The Court of
Sh. Raj Kumar, District
Judge (Commercial Court),
South West District, Court
No. 603, 6" floor, District
Court, Dwarka, New Delhi.
Publication Notice
Defendant
(Order 5, Rule 20 of the
Code of Civil Procedure)
CS. COMM-23/2025
M/s UCL Distribution Pvt.
Ltd.
Vs

Sagar Goel
To,
Sh. Sagar Goel, Proprietor of
M/s Shri Krishna Trading
Company S/F, House No. D-
158, Kh. No. 121/8, Defence
Colony, Madhu Vihar, Uttam
Nagar, West Delhi-110059.

Whereas you are
intentionally avoiding
services of summons. It is

hereby notified that if you
shall not defend the case on
the day of 12/07/2025 at
10.00 A.M. i.e. The day fixed
in the matter, it will be heard
and determined ex-parte.
Given under my hand and
seal of the Court on this 06™
of June, 2025.
Note:- Defendant should file
his written statement of
defense within 30 days from
the date of service/receipt of
summons with advance copy
to the plaintiff and filling of
WS in commercial suit in 120
days period is mandatory and
no extension can be granted.
Seal Sd/-
District Judge
(Commercial Court), South
West District, District
Court, Dwarka, New Delhi.
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Cities brace for large crowds at anti-Trump

No Kings demonstrations across the US

PRESS TRUST OF INDIA m
Philadelphia

ities large and small

were preparing for

major demonstrations

Saturday across the
US against President Donald
Trump, as officials urge calm,
National Guard troops mobi-
lize and Trump attends a mil-
itary parade in Washington to
mark the Army’s 250th
anniversary.

A flagship “No Kings” march
and rally are planned in
Philadelphia, but no events
are scheduled to take place in
Washington, DC, where the
military parade will take place
on Trump’s birthday

The demonstrations are
gaining additional fuel from
protests flaring up around the
country over federal immigra-
tion enforcement raids and
Trump ordering National
Guard troops and Marines to
Los Angeles where protesters
blocked a freeway and set cars
on fire.

Police responded with tear
gas, rubber bullets and flash-
bang grenades while officials
enforced curfews in Los
Angeles and Democratic gov-
ernors called Trumps Guard
deployment “an alarming abuse
of power” that “shows the
Trump administration does
not trust local law enforce-
ment”

Governors and city officials
vowed to protect the right to
protest and to show no toler-
ance for violence.

Republican governors in
Virginia, Texas, Nebraska and
Missouri are mobilizing
National Guard troops to help
law enforcement manage
demonstrations.

There will be “zero toler-
ance” for violence, destruction
or disrupting traffic, and “if you
violate the law, youre going to
be arrested,” Virginia Gov
Glenn Youngkin told reporters
Friday.

In Missouri, Gov Mike
Kehoe issued a similar message,
vowing to take a proactive
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approach and not to “wait for
chaos to ensue”

Nebraska’s governor on
Friday also signed an emer-
gency proclamation for activat-
ing his state’s National Guard,
a step his office called “a pre-
cautionary measure in reaction
to recent instances of civil
unrest across the country”

Organisers say that one
march will go to the gates of
Trump’s Mar-a-Lago resort in
Florida, where Republican Gov

T&

Washington state Gov Bob
Ferguson, a Democrat, called
for peaceful protests over the
weekend, to ensure Trump
doesn’t send military to
the state.

“Donald Trump wants to be
able to say that we cannot
handle our own public safety in
Washington state;” Ferguson
said. In a statement Friday,
Arizona Gov Katie Hobbs, a
Democrat, urged “protestors to
remain peaceful and calm as

Ron DeSantis warned they exercise their First

7 A\N
i FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF M/S DEVIKA UNIVERSAL LANDS PRIVATE LIMITED

RELEVANT PARTICULARS

1. [Name of corporate debtor DEVIKA UNIVERSAL LANDS PRIVATE LIMITED

2. |Date of incorporation of corporate
debtor

03rd January, 2014

3. |Authority under which corporate
debtor is incorporated / registered

Registrar of Companies, Delhi

4. |Corporate |dentity No./ Hirm
orate

- of corporate debtor  |U45200DL2014PTC263039

5. |Address of the registered office and
principal office (if any) of corporate debtor

Registered Office: 780-A-7, G/F, F/P Govindpuri, Kalkaj,
South Dethi, New Delhi-110019, Delh, India

6. |Insolvency commencement date in
respect of corporate debtor

12th June, 2025 (However, uploaded on NCLT
Website on 13th June, 2025)

7. |Estimated date of closure of insolvency |Sth December, 2025

resolution process

8. |[Name and registration number of the
insolvency professional acting as interim
resolution professional

Name : Sudhanshu Gupta
Registration Number: |BBI/IPA-002/IP-N00216/
2017-18/10668

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: 311, Agarwal Chamber-2, Plot No. 30,
31, Veer Savarkar Block, Opp. Metro Fillar No. 58,
Shakarpur, East Delhi, Delhi-110092

Email Address: sg_1973@rediffmail.com

o

Address and e-mail to be used for
correspondence with the interim
resolution professional

Address: 311, Agarwal Chamber-2, Plot No. 30,
31, Veer Savarkar Block, Opp. Metro Pillar No. 58,
Shakarpur, East Delhi, Delhi-110092

Email Address : devikaunilands.cirp@gmail.com

11 [Last date for submission of claims 27th June, 2025

12|Classes of creditors, if any, under clause| Yet could not be identified due to insufficient
{b) of sub-section {6A) of section 21, information at present

ascertained by the interim resclution
professional

13|Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Refer Para-12

|

Web link : https://ibhi.gov.infhome/downloads
Physical Address : 311, Agarwal Chamber-2, Plot
No. 30, 31, Veer Savarkar Block, Opp. Metro Pillar
No. 58. Shakarpur, East Delhi, Delhi-110092
Netice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Mfs. Devika Universal Lands Private Limited on
12th June 2025.

The creditors of M/s. Devika Universal Lands Private Limited are hereby called upon to submit their
claims with proof on or before 27th June 2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from ameng the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class [specify class] in Form CA. : Yet could not be
identified due to insufficient information at present.

Submission of false or misleading proofs of claim shall attract penalties.

(a) Relevant Forms and
{b} Details of authorized
representatives are available at :

Sd/-
Sudhanshu Gupta
Interim Resolution Professional of Devika Universal Lands Private Limited
Regn. No.—IBBI/IPA-002/IP-N00216/2017-18/10668
Address: 311, Agarwal Chamber-2, Plot No. 30, 31,
Veer Savarkar Block, Opp. Metro Pillar No. 58,
Shakarpur, East Delhi, Delhi-110092

Email Address : sg_1973@rediffmail.co
Contact No. : +91-9811547371

v te : 14th June, 2025
Placs; Delhi

7,cnarges from 19/02/2025.
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I, Tripurari Sharan, Father of
No0.15727440W Nk Aniket
Kumar, R/o- Bankatwa, Teh-
Bagaha, Paschim
Champaran, Bihar- 845101,
have changed my name from
Tripurari Sharan to Tripurari
Sharan Pandey, with my

correct DOB as 01.01.1965
vide affidavit dated

+| CHANGE OF NAME |+

I, Hemlata W/o JC-304028W
Sub(OPR) Satish Chandra,
R/0- RZH-296, Palam Vill, PO-
Raj Nagar-11, Teh- Palam,
Dist- South West Delhi, Delhi
- 110077, have changed my

name from Hemlata to

Hemlata  Sharma.  vide 14/06/2025 before Notary
1o ' Public Delhi.

ffi 14 202

affidavit dated 106/2025 PD(2254)C

before Notary Public Delhi
PD(2250)C
1, Sakuntala Devi, Mother of
No0.10136602L Hav Surjeet
Singh R/o- Vill- Barota, Dist-
Karnal, Haryana- 132037,
have changed my name from
Sakuntala Devi to Shakuntala,
vide affidavit dated
14/06/2025 before Notary
Public Delhi.
PD(2251)C
I, Rahul Singh S/o-
No.2895684X Hav Hazari
Singh, R/o- Vill- Amarpura,
PO- Kishanpura, Via- Kabraa,
Teh- Beawar, Rajasthan-
305927, have changed my
name from Rahul Singh to
Rahul Rawat, vide atfidavit
dated 14/06/2025 before
Notary Public Delhi.
PD(2252)C
I, Kirti Kumari, D/o ]C-
812221A Nb/Sub Kalyan
Singh, Presently residing at
VPO- Palsera, Teh- Khair,
Dist- Aligarh, U.P- 202137,
have changed my name from
Kirti to Kirti Kumari for all
future purposes vide affidavit
dated 14/06/2025 before
Notary Public Delhi.
PD(2253)C

I, Sufthedee, Mother of JC-
707424L Nb Sub/DVR Sher
Singh Gurjar, R/o- Vill-
Bhopur Shaypur, PO-
Gahanoli, Teh- Mahwa, Dist-
Dausa, Rajasthan- 321612,
have changed my name from
Sufthedee to Sufedi vide
affidavit No. IN-
DL01121560955742X dated
14/06/2025 before Notary
Public Delhi.

PD(2255)C
I, Amarjeet Kaur W/o-
Balvinder Singh, R/o- 370,
Ground Floor, Chand Nagar,
Vishnu Garden, New Delhi-
110018, declare that in my
husband’s Passport (No.
F0103849), my name has
been written as Amarjit Kaur,
whereas my correct name is
Amarjeet Kaur, which may be
amended accordingly.

PD(2256)C
I, Vikas Kumar, S/o. Balbir
Singh. R/o. Near Balaji
Mandir. Khandsa, Distt.
Gurugram. Haryana -122004.
That the surname ," Raghav "
is add - on in my minor
Daughter's Name as Ishika to
Ishika Raghav
(DOB - 11/9/2009) Ishika and
Ishika Raghav is the same
person.

PD(2260)C

demonstrators that the “line
is very clear” and not to cross

Amendment right to make
their voices heard”

it.  Governors  also Pennsylvania Gov Josh
N urged calm. Shapiro, a Democrat, said his
On social media, administrationand state police

are working with police in
Philadelphia ahead of what
organisers estimate could be a
crowd approaching
100,000 people.

Philadelphia’s top prosecutor,
District Attorney Larry
Krasner, warned that anyone
coming to Philadelphia to
break the law or immigration
agents exceeding their author-
ity will face arrest. He invoked
civil rights leader Martin
Luther King Jr as a guide for
demonstrators.

“If you are doing what
Martin Luther King would
have done, you're going to be
fine,” Krasner told a news con-
ference.

Some law enforcement agen-
cies announced they were
ramping up efforts for the
weekend. In California, state
troopers will be on “tactical
alert,” which means all days off
are cancelled for all officers.

Why is it called No Kings'?

The “No Kings” theme was
orchestrated by the 50501
Movement, to support democ-
racy and against what they call
the authoritarian actions of
the Trump administration.
The name 50501 stands for 50
states, 50 protests, one
movement. Protests earlier this

year have denounced Trump
and billionaire adviser Elon
Musk. Protesters have called for
Trump to be “dethroned” as
they compare his actions to that
of a king and not a democrat-
ically elected president.

Why are they protesting on
Saturday? The No Kings Day
of Defiance has been organised
to reject authoritarianism, bil-
lionaire-first politics and the
militarization of the country’s
democracy, according to a
statement by organisers.

Organisers intend for the
protests to counter the Army’s
250th anniversary celebration
- which Trump has ratcheted
up to include a military parade,
which is estimated to cost USD
25 million to USD 45 million
that the Army expects to attract
as many as 200,000 people.

The event will feature hun-
dreds of military vehicles and
aircraft and thousands of sol-
diers. It also happens to be
Trump’s 79th birthday and
Flag Day.

“The flag doesn’t belong to
President Trump. It belongs to
us,” the “No Kings” website
says. “On June 14th, were
showing up everywhere he
isn't - to say no thrones, no
crowns, no kings”

Gaza kill

Israeli strikes on

at least 16

An explosion seen during a missile attack in Tel Aviv, Israel on Friday pri

PRESS TRUST OF INDIA H
Deir al-Balah (Gaza Strip)

t least 16 Palestinians
Awere killed in Israeli

strikes on the Gaza
Strip overnight and into
Saturday, according to local
health officials. The 20-
month war with Hamas has
raged on even as Israel has
opened a new front with
heavy strikes on Iran that
sparked retaliatory drone and
missile attacks.

Another 11 Palestinians
were killed overnight near
food distribution points run
by an Israeli-and US-sup-
ported humanitarian group in
the latest of almost daily
shootings near the sites since
they opened last month.
Palestinian witnesses say

Israeli forces have fired on the
crowds, while the military
says it has only fired warning
shots near people it describes
as suspects who approached
its forces.

The military did not imme-
diately respond to a request
for comment on the latest
shootings. The sites are locat-
ed in military zones that are
off limits to independent
media.

The Gaza Humanitarian
Foundation, a private con-
tractor that operates the sites,
said they were closed
Saturday. But witnesses said
thousands had gathered near
the sites anyway, desperate for
food as Israel’s blockade and
military campaign have dri-
ven the territory to the brink
of famine.
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Central Bank of India

1911 # s Fm “sFem" “CENTRAL" TO YOU SINCE 1911
BRANCH OFFICE: 1,7 DESHBANDHU GUPTA , PAHAR GANJ, NEW DELHI
POSSESSION NOTICE (For Immovable Property)
[Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002]
Whereas, the undersigned being the Authorized Cfficer of
the Central Bank of India, Paharganj Branch, New Dalhi
under the Securifization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act 2002, and in
exercise of powers conferred under Section 13(2) and 13(12)
read with Rule 3 of the Security Intarest (Enforcement) Rules,
2002 issued a Demand Motice dated 18/02/2025, calling upon
the Borrower: M3. JASVINDER PAL KAUR, to repay tha
amount mentionegd in the nolice being Rs.9,86,508.33
(Rupees Nine Lakh Eighty Six Thousand Five Hundred
Eight and Thirty Three Paisa Only) (which represents the
principal plus interest due as on the 18/02/2025), plus interest
and other charges from 13/0272025 to till date within 60 days
from the date of receipt of the said notice. The Borrower having
failed to pay the entire dues of the bank, notice is hereby given
to the borrower, the Guarantor and the public in general that
the undersigned has taken possession of the property
described herein below in exercise of powers conferred on
him/her under section 13(4) of the said act, read with Rule 8 of
the Security Interest (Enforcement) Rule 2002 on this 11" Day
of June 2025. The borrower and the Guarantor in particular
and the public in ganeral s hereby cautionad not o deal with
the property and any dealing with the property will be subjectlo
the charge of Central Bank of India, Paharganj Branch,
New Delhi, for the amount of Rs.9,86,508.33 (Rupees Nine
Lakh Eighty Six Thousand Five Hundred Eight and Thirty
Three Paisa Only) (which represenis the principal plus
interest due on the 18/02/2025), plus interest and other

The borrowers attention Is invited to provisions of sub-
section (8) of Section 13 of the SARFAESI Act, in respect
oftime available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
Westlern Portion of Property MNo.B-112A, measuring 150
5q.Yards out of 300 Sq.Yards of Khasra No,1930 situated at
Janta Colony, Shivaji Vihar, New Delhi-110027. Bounded by:
East: Portion of said plot West: Others Plot
North: Road South: Road
PLACE: NEW DELHI {Autharised Officer)
Central Bank of Indin

DATE: 11,/06,/2025

dNep 31T =2
Central Bank of India

1911 # s P “&fF=A"  “CENTRAL" TO YOU SINCE 1911
BRANCH OFFICE: 1/ 7 DESHBANDHU GUPTA , PAHAR GANJ, NEW DELHI
POSSESSION NOTICE (For Immovable Property)
[Under Rule B{1) of Security Interest (Enforcement] Rules, 2002]
Whereas, the undersigned being the Authorized Officer of
the Central Bank of India, Pahargan] Branch, New Delhi
under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act 2002, and in
exercise of powers conferred under Section 13(2) and 13(12)
read with Rule 3 of the Security Interesl (Enforcament) Rules,
2002 issued a Demand Notice dated 01/03/2025; calling upon
the Borrower; MR. AMIT KOHLI, to repay the amount
mentioned in the notice being Rs.32,43,390.97 (Rupees
Thirty Two Lakh Forty Three Thousand Three Hundred
Ninety and Paisa Ninety Seven Only) (which represents the
principal plus interest due as on the 01/03/2025), plus interest
and other charges from 02/03/2025 o till date within 60 days
from the date of receipt of the said notice. The Borrower having
failed to pay the entire dues of the bank, notice is hereby ghven
to the borrower, the Guarantor and the public in general that the
undersigned has taken possession of the property described
herain below in exercise of powers conferred on him/her under
saction 13(4) of the said act, read with Rule & of the Security
Interest (Enforcement) Rule 2002 on this 11™ Day of June
2025, The borrower and the Guarantor in particular and the
public in general is hereby cautioned not to deal with the
property and any dealing with the property will be subject to the
charge of Central Bank of India, Paharganj Branch, New
Delhi, for the amount of Rs.32,43,390.97 (Rupees Thirty Two
Lakh Forty Three Thousand Three Hundred Ninety and
Paisa Ninety Seven Only) (which represents the principal plus
interest due on the 01/03/2025), plus interest and other

charges from 02/03/2025
The borrowers atlention is invited to provisions of sub-
section (8) of Section 13 of the SARFAESI Act, in respect of
time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
Entire Second Floor without Roof Right, Built up Property
Bearing No.WZ-1738 Measuring 75 Sq.Yards, Bullt on Plot
No17, Killa Mo.11/3 Situaled at Ranibagh, Shakur Basti,
Delhi-110034. Bounded by;

East: Remaining Portion West: Other's Property
North: Road South: Other's Property
PLACE: NEW DELHI {Autharised Officer)
DATE: 11,/06/2025 Central Bank of India

King Charles leads minute’s silence for crash

PRESS TRUST OF INDIA
London

ritain’s King Charles III
B on Saturday led a minutes

silence in memory of the
Ahmedabad-London Air India
plane crash victims after mak-
ing last-minute amendments to
his annual Trooping the Colour
birthday parade, with black
armbands commemorating the
victims. Buckingham Palace
said the 76-year-old monarch

wanted the alterations “as a
mark of respect for the lives lost,
the families in mourning and all
the communities affected by
this awful tragedy”

It saw all members of the
royal family in uniform sport-
ing black armbands as a mark
of respect to the 241 passengers
and crew who lost their lives in
Thursday’s London-bound
plane crash in Ahmedabad.

“Following the Air India
incident this week, His Majesty

has requested that members of
the Royal Family in uniform at
Trooping the Colour should
wear black armbands, as will
mounted Officers in the
Procession and all liveried
Mews staff,” Buckingham
Palace said in a statement.
“The parade will also incor-
porate a minute’s silence, to be
observed after Their Majesties
[King Charles and Queen
Camilla] have exited the car-
riage and joined The Princess

Election of the Executive Committee of Shri Ram Mulakh

Darbar (Regd.no. 17882) held on 06.04.2025 at Sanyas Road,
Kankhal, Haridwar, for the year 2025-26.

The General Public and all the concerned Government Departments
are duly hereby informed that the following valid members of Shri
Ram Mulakh Darbar were elected on 06.04 2025 in the AGM of
SRMD, as the newly constituted Governing Body of Shri Ram Mulakh
Darbar Society for the year 2025-26 under the chairmanship of, a
social worker, Mr. B. S. Rawal Ji.
President: Guru Maa Smit. Prabha ji unanimously elected as The
President, Senior Vice-President: Param Pujya Acharya Bal Krishna
ji and Shri C. D. Grover ji, General Secretary: Shri Rachit Rawat |i,
Secretary: Dr. Neha Sharma ji and Shri Deepak Kumar Garg ji,
Treasurer: Smt. Smarika ji,
MEMBERS OF THE EXECUTIVE COMMITTEE: - Sadhvi Dev Shruti
ji,Sadhvi Dev Sudha ji, Swami Haridev ji, Swami Mitradev ji,

Shri B.S. Rawat Ji and Shri Jagmohan Ji were elected as EC
MEMBERS of SRMD (Regd. No. 17882)

| Guru Maa Smt. Prabha Ji, President: Shri Ram Mulakh Darbar,

Sanyas Road, Kankhal, Haridwar

3:{] STATE BANK OF INDIA

(OME LOAN CENTRE KARKARDOOMA [15811)

NOTICE FOR E-AUCTION SALE ON 15.07.2025 FOR MOVAELE PROPERTY
E-Auction Sale Notice for Sale of Movable Assets under the Securitization and Reconstruction of Financlal Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 8} of the Security Interest | Enforcement) Rules, 2002,
Halice is hereby given 1o the public in general and in particular io the Bormowers) and Guarnanior]s) that the below descnbed movabila
property hypothecated ficharged |o the Secured Creditior, the physical possession of which has been taken by the Authorized Offices
Sta%e Bank of India, the Secured Creditor, will be sold on * As is Where is”, As is What is™ and Whatever there is” on 15.07.2025,
for recovery of bank dus to the secured creditor a5 wundar -

Interested bidder may doposit Pre-Bid EMD with BAANKNET bafore the closs of e-Auction. Credit of Pre-Bid EMD shall be
given to the bidder only afer receipt of payment in BAANKNET's Bank Account and up-dation of such information in the e-
auction website. This may take somae time as per banking process and hance bidders, in their own interest, are advised to
subamit the pre-bid EMD amouwni well in advance to avoid any last minute problem,

Date / Time of E-Auction on 15,07.2025 for 6 Hours from 10:00 AM to 04:00 PM with unlimited axtn, of 10 minute sach,

FOR VEHICLE INSPECTION AND ANY QUERY PLEASE CONTACT: MR. AMIT KUMAR, MOBILE: 9205101634

of Wales [Kate Middleton] on
the dais, following the inspec-
tion of the parade,” the state-
ment said. “ The silence will be
signalled by the sounding of a
Last Post and Reveille. This will
be as a mark of respect for all
the lives lost, the families in
mourning and the communities
affected by the tragedy, it
added. In an earlier statement,
King Charles had said he and
Queen Camilla were “desper-
ately shocked by the terrible
events in Ahmedabad”.

“Our special prayers and
deepest possible sympathy are
with the families and friends of
all those affected by this
appallingly tragic incident
across so many nations, as they
await news of their loved ones,”
a Buckingham Palace state-
ment noted in the wake of the
tragedy. “I would like to pay a
particular tribute to the heroic
efforts of the emergency ser-
vices and all those providing
help and support at this most
heartbreaking and traumatic
time,” the statement added.

E-AUCTION
SALE NOTICE
DELHI-110032

PUBLIC NOTICE

Be it known to all concerned that "Devesh Gupta S/o
Shri Deepak Gupta R/o KH-88 Block-H, Kavi Nagar,
Ghaziabad, Uttar Pradesh-201002 through his Advocate
Shri Pushpendra Kumar had published a notice on
07/03/2025 in the Lost & Found block of Pioneer
pap! garding lo i nent of all original
documents of Flat No. B-33, Mount Everest CGHS Ltd.,
Plot No. 17, Sector-09, Dwarka, New Delhi, an FIR/NCR
was lodged on Deli Police online portal vide LR
No:2639431/2025 dated 04/03/2024
Declared that these documents are in possession of my
client YUVRAJ S/o Shri Mange Ram under the terms
and conditions of Agreement to Sell dated 10/05/2024
and for about it he has already informed to all
concerned parties within the ambit of the above notice
Anyone dealing with them now will be responsible for all
consequences and legal action at his own cost and in
all cases at his own expense.
SHUBHAM (ADV.) Phone: 70 655 38 399 202, Plot
Na.l, MLU Sector-10, Dwarka, New Delhi-75

202, Plot No. 1, MLU Sector-10, New Delhi-75

LOST AND FOUND

The General Public is hereby informed that the Original
Sale Deed dated 18.12,1965 pertaining to Property
bearing Municipal No.18/2, having land area measuring
105 Sq.Yds. (approx.), pertaining to the Khewat /
Khatoni No. 200/238, Khasra No. 810/ 808, 471 & 472
situated at Kishan Ganj, Near Rama Park, en Bhagat
Singh Road, Delhi-110007 has been lost and/or
misplaced. Any person(s) having any information or
knowledge regarding the same, shall produce the same
before me immediately without any fail. The General
Public is also hereby informed at large that no person{s}
shall deal with the said property without my written
permission/ consent. Any person dealing with right, title,
interest of the said property without the said permission/
consent shall be solely help responsible for the
consequences of the same.

Kapil Kumar +91 9811346008

PUBLIC NOTICE

It is informed that One Original Sale Deed dated
31.03.1986 registered in the Office of Sub Registrar
Mawana at book No. 1 Zild 1680 on page 627/634 at
serial number 1839 is related with a Plot area 167.24
Sq. meter Situated at Village Bisaula Dist. Meerut.
The present owner of the land Smt. Farana Khatun
W/o Mehraj R/o Village Bisaula Dist. Meerut is
applied for a financial facility form VASTU HOUSING
FINANCE CORPORATION LTD. Thereafter said Smt.

Name of the Borrower(s) /] Outstanding Dess far Vehicle Rasorm Pecn (R [betow | pya e of thye

Ne. Guarantor(s] Recavery ¢f which Description !?ﬁi—ﬁr : ::“"w Authorised

Property;les Is/ are ]“ﬂhhll‘ﬂpl'!h Dfficer
belag Sold Bid Increment Amunt

1, |MR. 15HU PAL Rs.8,03,499/- |Make & Model; T 8,40,160,/- l“f-:Mi Kumar
S/o MRLPRAMODPALl  ason | HONDACITY 1.5VMT(1-VTEC) EEaret
CarloanA/e.No, | 12122023 |Regn. No.: DL.5CT-6802 SOLMA/T |t
i | Sier, |tz | G000 | nlin
Mear Rajiv Gandhl ather Chassis No.; (Including GST lh:dmhﬂ
Hospilal, Tahirpur, Charges ate. MAKGMES3ANA4405703 18%) Mabille:
Jhimil, Dialhi-1 10085, thereen COLOUR: SALOON 8315631722

Lask Date of EMD Deposit on or belore 14.07.2025 apto 4:00 PM
Account! Wallet In which EMD to be remitted : Bidder's cwn wallel Registered with BAANKNET on s e-auction: she:
hitps:/ /hasnknet.com/ eauction-psh/eproc-listing by means of NEFT/RETS. EMD of Reserve Price to be transfemed by
bidders by means of challan generated on hisherithelr bidder account maintained with BAANKNET on its e-auction site:
hitps:/ /baanknet.com/ eavction-psb/ eproc-listing by means of NEFT from his fhenftheir bank. For any assisiance, please call
please call BAANKNET HELPDESK: +91 8291220220, support BAANKNET @psballiance.com andlor Authorized Officer.

Dale: 14.06.2025 Place: New Delhi

TERMS AND CONDITIONS OF THE E-AUCTION ARE AS UNDER;

[1) E-Auction is being held on "As is where is”, "as is whal is basis ™ and “whatever there is basis "and will be conducted
"On Line”. The auction will be conducled fhrough fhe Bank's appeoved seervice provider BAAMKNET &l their web portal
https:,/ / baanknot.com/ eauction-psb/ oproc-Rsting

[2) Bank shall reserva tha right lo cancelipostpona the auction.

[3) The Vehicle are available for inspection during bamking hours, Contact: Mr. Amit Ksmar, Mablle: G205101534,
M /s Pohchan Professional Sorvices Pyt. Lid, [Resolution Agent).

[4) Sueccesshd bidderio pay GST as applicable on the successhul bid amound, viz sals velue

[5) To the best of knowledge and informalion of the Authorizad Officer thene is no encumbrance on Ihe propartyies. Howevar the
infanding bidder shoukd mak thedr oan independent inquines regarding the encumbrances, B8a of the propertyfies put on suction
and daimsights/dues/affeciing the property priof 4o submitfing their bid.
Thi e-faction Advartiseman! does not constiube and will not be deamed ko constiute any commitmant of any representabon of the
Bank. The property = being soid with all (he exising and future encumbrances whether nown or unknown 1o the bank. The
Aulharized Cifficer shall not ba responsile in arny way for 2y thind party claims/rights/ dues.

{6) The Eamest Money Depasit (EMD) of the successhul bidder shall be retained towards part sale consideration and fhw EMD of the
unsuccasshil bidders shall be refunded. Tha Eamest Money Depaosit shall no baar amy Inieres!. The successful biddar shall have o
daposil 25% of tha sala price. immediabely on accaplance of bid prica by the Authonzed Ofioer and th batanca of B Sale prics onof
before 157 day of the sale. Defaull in deposit of amount by the successhul bidder would entail forfesture of the whale money already
daposind and propenty shall be pul o I e-awction and the defauing trddar 5hal hins no claimitight in respect of property famount

[7) For dataded terms and condiions of the sale plaase refer 1o the Jink &l e Bank's Senvice Prowviders web portal
hittps:/ /baanknel com/ eauction-pshy/ eproc-fistng & e-auction website: hitps:/ /BAANKNET com

Austhoitoad (ficar, Stats Bash of India, Homa Loan Contre, Karkardooma, Delhi

Farana Khatun will mortgage the said the said land in
favour of the bank. If any person/institution have any
objection regarding the said Sale deed or proposed
mortgage, can place his/its objection through the
below mentioned mobile number within seven days
from the date of this publication. Beyond this period
no objection will be admitted.
{MANISH VERMA) ADVOCATE
Mo. No. 9258311480

PUBLIC NOTICE

‘It is to inform to the public at %e Mohd
Ibrahim had acquired Property No. D-3/422,
area measuring 100 sg. yrds., out of Khasra
Na. 324/1, situated at in the area of Village
Mustafabad, in the abadi of D-3-Block, Nehru
Vihar, Mustafabad, lllaga Shahdara, Delhi vide
Gift Deed Dt. 26.06.2023 executed by Mrs.
Tamizan, Now Mohd Ibrahim is the undisputed
awner of the said property.

Any person / firm / institution / company having
any claim or right in respect of the said
Property by way of inheritance, share, sale,
agreement, lease, license, gift, possession,
legal heirs, partners or encumbrance
howsoever ar otherwise is hereby required to
intimate in writing to the undersigned within 07
days from the date of publication of this notice
of his/her/their share or claim, if any, with all
supporting documents at below mentioned
address. After expiration of natice period, the
claims, if any, of such person shall be treated
null and void and also treated as waived and
not binding on our client.
Ajay Kumar Giri (Advocate) H No. 26/161, Basement,
Vikram Vihar, Lajpat Nagar 4, New Delhi 110024
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